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INTRODUCTION 

. I, the Chairman, Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes, baving been autborised by the Committee to 
submit the Report on their behalf, present this Seventh Report 
(Eighth Lok Sabha) UII AcUon Taken by Government on the recom-
m~ndations contained in the Fiftieth Report (Seventh Lok :;a1t»ha) 
on the Ministry of Steel, Mines" Coal (Department of Steel)-
Reserv~tions for, and employment of, Scheduled Castes and Sche-
duled Tribes in Rourkela Steel Plant. 

2. The Draft Report was considered and adopted .by the Committee 
en the Welfp.Tc of Scheduled Castes and Scheduled Tribes at their 
sitti~ held on 29th November, 1985. 

n .... ". 

3. The Report haa been divided into the following Chapters: - .. 

I. Report. 

II. RecommendationsiObset'Vatiolls which have been accepted 
by the Government. 

III. Recommendations/Observations which the Committee do 
not desire ·to. pursue in view of Government's replies. 

IV. Recommendations/Observations in respect· of which replies 
• of Government have not been accepted by the Committee 

and whJch require reiteration. -

V. Recommendations/Observations in respect of· which final 
replies of Government ha~e not ,been received. 

" 4. An analysis of the action taken by. Government on the recom-
menciatiOlUl contained in the Fiftieth Report (Seventh Lok Sabba) 
of the Committee is given in Appendix. It would be observed there-
from that out of 28 recommendations made in the Report. 16 recom-
mendations i.e. 57 per cent have been accepted by the Government; 
the Committee do not desire to pursue. recommendations i.e. 14.3 

(v) 



-(vi) 
/ 

\ 
I 

per cent at their' recommendations in view of Government's replie8, 
4: rec:onUneodstions i.e. 14.1 per cent in r~t of 'wldch replies of 
Government hive not been accepied by the Committee and reqUire 
reiteration and for 4: recommendations i:e. 14.J per cent, final replies 
of Government have not btien received . 

NJ:W DEwu; 
~ember 9. UI85.-• 

... 

.1 

KltISHAN DA'rJ'SULTANPURI 
.. ChGt'l'm4n, 

. .Committee on t1ie Welfezre of Scheduled' CtUte, end Scheduled Tribes. 



CHAPTER I 

REPORT 

This Report of the Committee deals with the action taken by 
(iovernment on the recommendations contain~d 'in the Fiftieth 
Report of the COlllmjtt.(~e fin the Welfare of S::heduled Castes and 
Scheduled Tribes on the Ministry of Steel, Mines and Coal (Depart-
nlent of Sted)-·Re;il'rV<ltiom. to~, and employment of, Scheduled 
Castes and Scheduled Tribes'in Rourkela Steel Plant. 

1.2 In para 3.40 of their Report the Committee noted that during 
the years 1978 to 1982, in Rourkela Steel Plant, 10376 persons were 
promoted in Groups 'A', 'E' and 'C', out of .. which 850 were Sche-
duled Castes, and 2710 were Scheduled Tribes. The combined per-
('entage of Scheduled Caste/Scheduled Tribe who were promoted 
worked out to 2611 against the prescribed percentage of 22.5. How-
(>ver, if the data relating to each year was analysed separately, it 
transpired that there were hardly any promotions of Scheduled 
C;tstc/Scheduled TrIbe persons in Group 'A'. In Group 'B' nlso the 
percentage of Scheduled Castes ranged from 0.6 to 7.03 and for 
Scheduled Tribes the percentage ranged between 6.06 to 9.3. In 
Group C. the percentage of Scheduled Castes promoted ranges from 
6.R'7 to 12.01 and of Scheduled Tribes the percentages -ranged from 
16.53 to 20.S.')' Thus, it would be s~n Ihat the mnximum promotions 
were taking place in Group 'C' only, which was the lowest cadre In 
RSP. I I' , .. 

The Commitiee emphasised that there was urgent need to review 
the promotion policy with a view to increase the intake of Sche-
duled Castes and Scheduled Tribes in higher posts in Groups A and 
n 

In their reply dated 18-3-1985, the Ministry of Steel Mines & 
Coal (Department of Steel) had stated that: 

(a) The Promotion Policy tn RSP has been evolved with an 
agreement with the recognised union and has been tn 
operation for a lon~ time. Anv departure from the basic 
parameters would lead to industrial relations problems, 

(b) In the past, discunions with the trade unions have been 
held on I number of occaiiona, but no agreement has been 



reac·bed for making any further departure in the Pro~­
don Policy to provide tor any further relaxation to Sch~ 
duled CUte/Scheduled Tribe employees. It was with 
If9t dIftlculty that we were able to get theconsensu.s of 
the trade unions to introduce reservation in promotiOftlS. 
in the year 197811977, In accordance with the existing, 
recruitment/promotion policy agreed: to by t~e unions" 
induction throujh recruitment is confined at certain select-
ed points of entry orily. Induction at any other entry 
points has not been agreed t9 by the trade unions. Re-
cruitments are always related to the job requirements and 
vacancy position. With the increase in the itrength of 
Scbecluled Caste/Scheduled Tribe employees in the lower 
grades, it is expected that in due courSe their represen-
tation • would increase. in higher grades proportionately. 

'~c) However, in order to help the Scheduled Caste/Scheduled 
Tribe employees to better equi'p themselves, special 
training programme/scheme for skill upgradation o( Sche-
duled Caste/Scheduled Tribe employees has been. adopted 
and circulated on 28-6-1984~ - It -is expected that the 
members of Scheduled Caste/Scheduled Tribe community 
would immensely get benefit from the special traiJ1iq 
programmes, organised for them henceforth and would 
be in a I?etter position to move up in their respective 
channel of, promotion and occupy the posts reserved fo~ 
them after having undergone the training. It" is expected 
that the intake of Scheduled Caste/Scheduled Tribe in 
higher posts in Group 'B' as well as Group 'A' ~ould im-
prove over the years to come in asp. . 

(d) The first training scheme und~r the above policy is .ex-
pected to be organised by Rourkela sometime in Septem-
ber, 1985. : . 

1.' The Comnlittee ar:e Ilot satiafted with the reply of Govern-
ment. The Comlilittee would like to reiterate their earlier recOm-
mendation thet there is urlent need to review the promOtion poHcy 
with. "few to iUt're.:\e tbe intake ef SeIIe4uled Cutes _ Scheduled 
Tribes ill Groups 'A' and 'D', The Cemmittee would also like to 
atreu that the .. reem_ts m.ade witla the __ slaouW not (0 IIP-
hast tbe Hsel'vatiOD poUey 01 the GoYel'lllllellt of Inllt •. 

1.5 In para 3.41 of the Report, the Committee had recommended 
that ioaters should be open documents and SCheduled CasteJSche-
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duled. Tribe employees and their Associations' should have access to 
thlll1. .' , . ' 

1.6 In tbeit hply da~ 1&.3-1985, the Ministry of Steel, Mines 
and Coal (Department ot $.~eel) had stateQ that the muapment 
of asp Ave Issu" • circular dated IS-100M fer diltrifttion am.,.., 
Scheduled Caaw/Scheduled. TriIJe employees, acquainting them with 
the system of malnte,nailce of roster" registers '" well as the olftces 
in which these reclsters are located. 

As regards Committee's recommendation . that the, Scheduled 
Caste/Scheduled Tribe Associatldns should have access to the re-
servation rosten, the Ministry have stated. that it is the policy • of 
the Government, communicated to Steel Authority of India Limited 
vide Ministry's 1,tter No. 9-52180 DUR dated 1S.~1981 that usa- • 
ciatlons of employees based on caste,. tribe 01'1 reUgion should not 
be given recognition. RSP have been following the above instruc-
tions of the Government. 

" 
1.7 The C.oluntittt'c ar,. not s.tWled with the reply of Govern-

ment. The main thrust of tbe recomm.clatlon i8 that Bosten shou. 
he open document!!. Rcheduled Calle Scheduled Tribe employeea or 
their AfisodatioDs sbould have aeeells to Rosters which determine tbe 

. number of rl!K.,cd JJ«.its. The Committee, therefore, reiterate their 
earlier recomm~ndatioll. 

1.3 In para 4.9 ot their Report the Co~ttee had recommended 
that the Administration of RSP should strike a balance and devise 
ways and means to increase the intake of Scheduled Castes/Sche-
duled Tribes. in Group 'B' posts. Unless there was steady increase 
in the repretentation of ,Scheduled Castes/Scheduled Tribes in 
Group 'B', their chances for further promotion to executive posts in 
Group 'A' would not be bright. 

1.9 In their reply dated. 18-3-1985, the Minis~ of Steel, Mi_es It 
Coal (Department ot Steel) had stateq that: 

<a) Recruitment in Rourkela Steel Plant is confined' to specific 
intake point and is vacaney oriented. Dependin, on the available 
vacancies, recrui~t is made from time to time and due reserva-
flou are provided to the members ot Scheduled Caste/Scheduled 
Tlibe c,:ommunities. 



,-

(b) The 'bulk of ,the direct recruitment, in aSP is restrioted 
to Group .~, POIl.ti, liroup 'B' posts are normally med 
ill by pninotidll only In -accordance With, tA& 'existing line 
f1l promotion and p~o'iOnpoDCY.: ''l''hUII, ,it'wou.ki not be 
paMlble to strike out a 'balance' between . th~ intake c.f 
~eau1ed Casts/Scheduled 'l'rlbes in -Group IB' and 
Group 'C' poIQ. , 

(c) The ~nta~on of Scheduled 'Castel/sCheduled Tribes 
in Group "B' poets is expected, to increase with the skill 
upgradation which may be forthcoming tlu:ough the 
adoption of spedal trafnti);g -sch~ for Ik1U ,upgradation 
of Schedulecl CastelScbeduled Tr!be:6p1o,-ees, in future. 
This wouldslmultaDeously ,hell> the -ehaneu of SchedUled 
Cute/Schedulecl Tribe emp!oyeera -1n-'Gto'Up '8' for further 
advancement to Group 'A' post8 through_ promotion. 

1.10 The Committee are nOt satified with the reply of Govern-
'ment. The Committee would like the Government and RSP to • 

eClplSidel' wh~ther dirl"t'l .r.e~·rl1itment for catepry '8' posts equId be 
resorted to III order to iDl!1rove the percentage of Scheduled Castesl 
&hednled Tribes ill Group 'B' posts • 

. 1.11 In para 5.6 of 'their report,' the Committee had noted ~at 
under the exIating agreements with the Trade Unions, Rourkela 
Steel Plant was, not giving any reservation in the allotme~t of 
houses to Scheduled caste and Scheduled Tribe employees. - .-:-

As there we1'e standing instructions of the Miniltry of Works 
and HQIWdnc that 10 per cent quartara mould be allotted to Sche-
··,led Caste/Scheduled Tribe employees, the Committee had felt. 
that th(' agreement with the Trade Unions to the contrary were 
voilating thaIIe matructlons. As such, the Committee had recom-
mended that the policy tor Illotment 01 quarters should be reviewed' 
hV Steel AuthOrity of India Limited, aDd they shbUld ~e neoee-
<:ary instructions for allotment of more quarters in favour of Sche-
duled ~aste/Scheduled TrIbe employees. . 

1.12 In their reply dated la.s:.1911S, the M'tntstry of Steel, ltflnea 
and Coal CDePl'rtment of Steel) had stated that Government of 
Inen., MintstIy. ofWorb Ie HouSing ha~ taken a' ded.Ittm in 1m 
J.o provide 10 per eeat I'8IervaU~ for Sc:hfJd,uled CastelScheduled 
Trilfe ~ in Type-! IDd Type-ll ~ ind ~ per cent 
...-rvatton for ~. easteiSchedulecl Tribe in Type ,UI aad 
Type IV housing. Subsequently, ihe reservation, in Type m and 
Type .IV was inereased to 10*. 



The BPE vide their letter of 20-10-1978 had desired that public 
-sector enterprises .hould cOftlider whether it would be desirable 
to adopt similar _MUons --iJl 'h~~ In Company-built accommo-
da~ As enwaged.in the. ~,of BPE, the polley ot~t,..­
ment of quarters ancl proviQing ~rvitiona to Scheduled. Cute! 
:;cheduled. Tribe employees baa cNIy beeri reViewed by the Board; 
of Directors of Steel Authority of lridia, UmJted in their 95th meet-
irig held on ~5-83~ It felt that besides resistance from the em-
plOyees' unions, such re~rv .. tJons .in ~use &;llotment lil the prevaU-
iilgconteXt of chronic shortage wght lead ,to ptotests from others. 
The BOard also felt that sUch emplOyees are, in fact, aIreadygettlng 
S()t'ne advantage in this -as aretult of ·accelerated promotion and apy 
more preferen~ .could hamper integration in township, life. 

--, , 
1.13 The C~mitt,,'C are hot aatis8ed With the reply of Go~I'B­

ment. 'rhe Committee r~itel'ate their earner --reeomm~dattoD that 
the policy for ollotment of qJlarten ~ld be reviewed 1ty Steel 
A1,dhority' of India, Limitec1 . al!d Dee~ instruettonB ..... ed by 
them fot' allotment of more qaart-:a in favour ~ Sehedule4 Cutesl 
Scheduled Tribe employees in a~ee with. Govel'llment'. diree-
tive for allntnlellt of tWl perc:eut .11~ to thele eommUDlttes. 

1.14 The Comnlittca der;ire that the final repUetI In l'tllpeet of 
reeommendations for whit'h only Interim replies have been civen 
by Govrr,ument should he furnished to the Committee expedltiou.ly. 



CHArT_n 

RECOMMEND~TIONSIOBSERVATIONS WHICH HAV~ BEEN 
ACCEPI'ED BY GOVERNMENT -

Recommendation (Serial No.3, Para No. 205) 

The 'Committee find that none' of the two employees who are 
on deputation in RSP belongs' to Scheduled CastesITribes communi-
ty. Similarly, nOne of the two employees of RSP sent On depu.tatlon. 
to other Departments, belongs ~o Scheduled CastelTribe community. 

The Committee need .hardly stress that while selecting persOIl8 
for posts to be filled by deputation, every endeavour should be made 
to ensure that a fair proportion.of such posts are ftlled by person& 
belonging to Scheduled CastelTribe community. Similarly when 
the RSP sends its employees on' deputations to other Departments,. 
a fair proportion of Scheduled CutelTribe employees should also 
be sent on deputation as far asposalble. 

Reply of Government 

Instructions have a) ready been ~S8ued by the Rourkela Steel 
P.lan.to concerned official'; to ensure strict compliance ot the recom-
mendation of the Parliament&ry Commit~. A copy of their instruc. 
tion dated 15-10-84 is 'cndosed as Annerure-I. 

[Ministry of Steel, Mines & Coal (Department of Steel, 
O.M, ;No. DR-l (12) 183 (R) d~ted 18-3-85-] 

Recnmnlerldation (Serial No.4, 'Para No. 2.12) 

The Committee are of the view of that the existence of the Cell 
should be made known to the Scheduled Caste/Scheduled Tribe' 
employees Of the Rourke1a Steel Plant by issuing a circular or in 
any other suitable way. The complaints of Scbaduled Caste/Sche~ 
duled Tribe employees submitted in writing should be look\,d into 
by ~e Cell expeditiously and. remedial measures should be adopted' 
wherever ~ecessary. 

Reidy of Government 
, .• ' IIitt I 

A circular dated: 15-10-19M haa .been issUed by Rourkela Steel 
. Plant for distribution among SC1ST emplOyees, pubUclsinl the' 

.-.. \" 6 
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appointment of the Liaison OfIcer and. his fUllctioDs are II wel:l as 
:1.he ex.i8tence of th4t SCIf!1r Cell, maintenance of I'OItIr 1'8 ..... and 
method for dealJDI with querrilBlpievaDces of SCIST'~. A 

-COllY ot the circular fs'enc1oted as A~nuu,e II. 
[Ministry ot Steel, Mines " Coal (Department ~ Steel) 

O.M. No. DR-I (12)/83(R) dated la.sa~ 

Ret.'OmmendatioD (Serial No. 8, Para NI. 3.15) 

The suggestion made by the Committee that interview fetters to 
-candidates Should be sent by reglatered pOIIt has been accepted by 
,SAIL and they have tsaued suitable instructions to the steel plants 
in this regard. The Committee hope' that these instruetions would 
be strictly followed. in future. ' 

R'!Jt1y of Government 

The instructions for issuing interview letters to cancli.tel by 
registered post have alreAdy been iBlUed by SAIL 011 1'-11-1_ 
(copy encloaed as A fI:Mzure-lIl). In RourlCela, the recommendation 

has already been implemented. A COPy of their implementation 
report dated 20-1-1984 is enclosed as An.ne~r,·IV . .-

[Ministry of Steel" Mines '" Coal (Department of Steel) 
O.'M. No. DRt-l (12) 183(R) datec1'l8-8-M] 

Rec-oJIuqeudation (Serial No.8, Para No. 3.1'1) 

The Committee appreciate that their suggestion for giving one 
month's time to aU candidates includinl Scheduled CuteI/Sche.; 
duled Tribes both for appearing at the Interview and fctt joiDJDl the 
assignment hu been accepted by the Department of Steel and n __ 
.sary instructions have been i88ued to the Chief Executives of" all 
steel planu. 

Repl, of Go .......... , 

lnst.ructions in tbi8 reaard have already been issued by SAIL on 
14-11-1983 (copy eDdorrecl 18 Afttl&1.'UN-UI). A caw of ~" 
lfttplementatioft repott 11 also enclClled u An.ne~·lV. 

p.4ln1atTy of Steel, Mines " Coal (Department of Steel) 
, " Ol!. ~o. DR-t (12)183(R.) clated 18-U&] 
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Recommendation (serial No. I, ~ No. J..Z8>. 
'.f~ C~lwn1ttee iuagel1l that 1il the Annual Report of Steel' 

AutbGrity cd India Unuted., flgu.res of . e.mployiDeJit ,Of SCheduled 
Castes and Scheduled TriheB in the It eel plants 'shOuld betDclUcted. 

The representation ot SC/S:r v~s-~-vis total man~wer hll ~" 
been reflected in the Annual Reports of the Company. 

'f' [Mlrtistry of Steel, Mines and Coal (Departme~t ot Steel) 
O. M. No. D~-l (12) 183- (R) da~ 1S-3-1~) ... ,,-, .' . '/ " 

Rcc9lumelldatiun (~rial No. 13, Para No. SA!) , c, 

The Committee also reconunend that Rourkela Steel Plant shoUld 
ensure that the orders on ~{ltion in p~ot1on issued troin time 
to time by the Ministry of Home Affairs (Departmeut of Personnel 
andAdminis~rative ReforlOS a1ld Bur~au of ~bltc ~terpns"l), are 
followed in t~ter and -Pirit so tl)a~ Ut~, ~acan~i~ reS~d.. far, Sche-
':i~cl.~ 'anq Scheduled Trl~ are act~y ~ ~ ~~ and 

, th:e ~~ot1f,alls in Groups A and ~, are. ob~teJ":"~ at ,~ ~~. . , 

The management 01 R.SP ~ave ~~~,~ instruction to aU OfIlcers of 
the ..Personnel Department to ensure that ~. provisiOns -.,t the 
Presid4tnti.u Di.rectiyes.and o~ ~1ated tnil~~, a~'e ~aithfullY 
implemepted. A copy of their circular dated 1~1(}"1984 is enclosed as 
Annerure, V. 

It is e~~~d that with .the introduction ofth~ SJ?8Cial Training 
~ fot akill upgradat1bn of SC/ST emploYees. the .~g 
whortfalls in Groups A andBWoUId bernet in future. ' ' ,. 

, '.. . .... 

[Ministry Of Steel, Mines and Coal (Department of Steel). 
O. M. No. DR-I (12) 183· (R) dated 18-3-1985] 

~... l . , 
Reeomn,andation (S-w No. 14. Para No. 3.41) '. .. ~ 

The Committee note that for direct TeCruitm.eDt on all ~ctia basis 
in Group A; 11 -to point roater, ~ maintained' ~ at the 'COrporate 
Oftlee. This roster is checked by the Liaison Ofticer annually at the 
~q~.",,;\,.) 

" 
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The Committee further note that for recruitment on local/regional 
basis to non-executive posts in Rourkela Steel Plant separate rosters 
are being maintained for different catt!go.ries of posts. 

The Committee further note that for recruitment on local/re-
gional basis to non-executive post'S in Rourkela Steel Plant separate 
rosters are being maintained for different categories of Posts. 

For promotions from non-executive to executive, posts and in all 
cases of promotions in non-executive category, rosters are maintained 
departmentally, channel-wise and graltl!-wise. Whenever appo:nt-
ments/promot.ions are made to any category of posts, the entries in 
the roster register are signed by Officer-in-charge of recruitml'nti 
concerned execu~ive of Personnel Department and coulitcrsigned by 
the Office-in-charge of SC/ST Cell. The roster registers are inspected 
by the (}fficer-;n-charge of SC/ST Cell frequently during the year. 
The roster registers. coth fiJI' recruitment and promotion, however, 
arc inspedeJ bv the Liaison om"l'r annually. In view Of the fact 
that the total staff stren1-~h of HOllrkcla Steel Plant as on 1-7-1983 
is 39,209 the Committel~ feel that the roster rE'l-,-risters should be check-
ed by the Liaison OffiC'f'r at least twiCe a year so that these do("ume"t~ 
remain free from any discrepancies. 

Rep., Of Govemment 
Rourkela Steel Plant have issued instructions to the Liaison Officer 

,to ensure that the roster register;; are checked at least twice' in it 

year. A copy of their note dated 15-10-1984 is enclosed as AnncX'uTp 
v. 

[Minislr:-.· or Steel, Mines and Coal (D('parlml'nt of ~tee) 
O. M. No. DR-l(12)/S:3-(R) dated 18-3-19851 

Ret:omlllcndation (Serial No. 16, I-Bra No. 3.50) 
During t\:e I~xamirwtion of rosters, the Committee had not<,'d 

that large number of posts in different grades haw been clubbed 
together in Group C. The Committee feel that this clubbing togethel 
of different grades hampers the promotional avenues Of Scheduled 
Cnste/Scheduled Tribe employees. The Committee. therefore, re-
commend that Government orders relating to grouping of posts should 
be followed strictly and posts having different grades should not be 
clubbed together. The Committee desire t.hat separate rosters shoulrl 
be maintained for each grade. 

Reply Of Government 
There is no procedure in Rourkela for clubbing: posts in diffl'rcnl 

gradlffi for the purpo&e of implementation Of the Presidential Dire'.'-
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tives. }{owever, Rourkela have been ilUtructed. to strictly follow the 
Government D1reetiveslOrders relating to grouping of posts. . The \ 
management of RSP have I in tum issued instructi~ to allCODeemed 
(Jfticials to ensure strict eompUance of the Presidential Directives on 
.-ouplng of posts. A copy of their note dated 15-10-1984 is enclO'Sed 
as Aftftexoure I. ,It i 

[Ministry of Steel, Mines and Coal (Department of Steel) 
O. M.No. DR-l(12)/83-(R) dated 18-3-1985] 

Ret-ommendaUon (Serial No. 17, Para No. 3.58) 

The Committee note that in Rourkela Steel Plant a Scheduled 
Caste candidate is also conside.recl fOr appointment againat a vacancy 
reaerved for "Scheduled Tribe and vice-versa if it is found that eligible 
candidate belonging to a particular community for which the' vacancy 
is reserved is not avaUa]>le to 4 fill up the r,!erved quota within a 
"reasonable period of time". 

. . 
. . 

The ntanagement of Rourkela Steel Plant has noted the observa-
tions 0' the Committee. Instructions haVe been issued to ali con-
cerned oftlcials for strict compliance of the inter-change provisions. 
A eQPY of their note dated 15-10-1984 is enclosed. as Aft.ft.e~.,e-l. 

[Ministry or Steel, Mines and Coal (Department of Steel) 

• O. M. No. DR-I (12)/83-(R) datell 18-3-1985] 

Reeo~mendation (Serial No. 11, Par. ~o. 3AO) 

The Committee would like to point out that as per standiflg in-
structions, the exchange is penni_ble only for the reservation whieh 
bave been carried forward to third and subsequent year ~f rec:rult-
ment. The Committee recommend that these instructions should be 
followed strictly and earnest efforts Should continue to be made to 
locate eandidates of the respective communities to fill vacancies re-
served fbr them. IJ ... 

The management of Bourkela Steel PlBnt has implemented the 
TeCOlOlneftdatlon of the Committee. IMttuetlonS have been isSUed to 
all the concemed. oftlcials by RSP for strict compliance. A copy of 
their note dated 15-10-1984 is enclosed as Aft.ftuut'e.f. 

lMinlltry Of Su.I, 'MInes and Coal (Department of Steel)· 
O. M. No. D1t-l(12)/8lHR) dated 1».1985} 
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8eeemmeDu'ioD (Serial No. I', Pan 3.11) 

The Committee would alIo like to point out that in cue of pm-
motion by selectiOll from Group C to Group B, within Group B aDd 
from Group B to lowest rung of Group A, carry forward of reserva-
tionl is not permitted and vacanciea can be' exehaDpd between Sehe-
duJ.ed Castes and Scheduled Tribes in the same recruitment year. 

Jle(IIy Of ~t 

The Management of RSP have implemented the recommendation 
of the Committee and the provisions of the Presidential Directives. 
A copy of their note dated 15-10-1984 is enclosed .. Anne.ruf'e.l. 

[Ministry Of Steel, Mines and Coal (Department of Steel) 
O. 1Il. ·No. DR-I (12) 183· (R) dated 18.3-1985] 

Beeommerrdation (Seria. No .. 20, Para 3 •• ') 

From the data given in Appendix·II the Committee are concerned 
to note that a large number of vacancies even in Group C have been 
de-reserved during the years 1980, 1981 and 1982. 

The Committee would like Rourkela Steel Plant to desist from 
tile practice of iDdiIcIriminate dereservation of posts reserved for 
Scheduled Cutes and Scheduled Tribes. The ColDlDittee need hardly 
stress that earnest efforts should be made to appokat Scheduled Cute! 
Scheduled Tribe candidates fot the posta 1'8IIItved for them so that 
the necessity of dereservation of vacanci. does not ariae. 

Whenever vacancies resel'ved for Scheduled Caates!Scheduled 
Tribes are available. candidates belonging to these communitlew ant 
recruited/promoted against them . 

. 
It is only in the eventuality when' no imitable SC/ST candidate f. 

available to occupy the position reserved for him, recouree to de-
reservation is taken in extreme urgency when operating the post is 
essential in .the interest of work. 

Under the circumstanoea, the poIli are .... rved and carried 
forward to the next three recruitmentlpromotion yean. Ko"""', 
the management of RSP have iuuet! tnstructions to all the eoncemed 
officiala to en8Ul'c that recoune to dereservation ia taken on ... leetift 
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basil in the interest ot work. A copy of their note dated 15-10-1984 
is enclosed 88 Annau,.e-I. 

[Ministry of Steel, MiJiei and Coal (Department of Steel) 
O. M. No. DR-I (12) 183- (R) dated 18-3-1985] 

BeeOlWile,ndation (Serial No. 23, Para ~11) 

The Committee recommend that while deputing ofticers for train-
iug courses for attending seminars, conferences, etc., preference 
mould be given to oftlcers belonging to Scheduled Castes and Sche-
duled Tribes. 

Reply Of Gevenaeat 
Rourkela Steel Plant management have issued instrUctions to all 

the concerned officials to ensure strict compliance of the recommenda-
tion of the Committee. A copy of their notes dated 15-10-1984 i'S en-
closed as Annexure-I. • -

[Ministry of Steel, Mines and Coal (Department of Steel) 
O. M. No. DR-1 (12.) 183- (R) dated 18-3-198~] 

Recommendation (Serial No. 24, Para 4.1'> 

The Conunittee note that during the years 1980 to 1982 127 em-
ployees of Rourkela Steel PI-ant were sent for training abroad out 
of which there was only one employee . belonging to Scheduled 
Tribe. The Committee were informed during evidence that in 
Rourkela, a special plant was being put up which was not available 
in !ndia and as such high class experts were deputed abroad for 
training. 

The Committee are not happy with this explanation. 

The Committee recommend that while selecting ex.pel'tii far send-
ing them. abroad for training, the claims of ScheduJed CBSteISchedul-
eel TrIbe experts who are in the line should be given the considera-
tion at the time of selection. 

Reply or Gfteru_t 
Rourkela Steel Plant management have wuad instructions to all 

the concerned offtcla1s to ensure strict compllanee of the recommen-
dation of the Committee. A copy of their notes dated 15-10-1984 are 
enclosed as Annexul'fi-I and VI. 

[Ministry of Steel. Mines and Coal (Depal'tlnt!l1t of Steel) 
O. M. No. DIt-t (12) /83- (R) dated 18-3-19851 
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BeconunendatiOD (Serial No. 15. Para 4,u) 

'fhe Committee note that in RSP, about 160 Apprenticea are 
.elected every year for training as prescribed in the Apprentices Act, 
1961. After succe'iSful completion of training which laata from 1-4 
years, the trainees have to pus the examination and obtain a 'National 
Apprenticeship Certiftcates from National Counei~ for T;raining in 
Vocational Trades. 

The Committee recommend that 88 far as possible, sincere eftorts 
should be made to absorb local Scheduled Caste I Scheduled Tribe 
trained youth who are found eligible to get employment. 

Reply of Government 

Roul'kela Steel Plant management have issued instructions to all 
the 'concerned official.. to ensure' strict compliance of the recommen-
dation of the Committee. A copy of their note dated 15-10-1984 hi 
enclosed as Annerure-VI. 

[Ministry of Steel, Mines and Coal (Department of Steel) 
O. M. No. DR.l (12) 183- (R) dated 18-3-1985] 

RecommendadoD (SerIal No. 23, Para 5.11) 

The Committee recommend that the Village Development Pro-
gramm~ should be implemented. in coordination with other Develop-
mental Agencies to avoid duplication. The scheme undertaken by 
RourkeJa Steel Plant should not !be those which are already beln, 
implem'!nted under the Tribal Sub-Plan. 

Reply of Government 

Rourkela Steel Plant management have issued iDltructions to all 
concerned officials to enaure strict compliance of the recommendation 
ot the C'.ommUtee. 

[Ministry of Steel, Mines and Coal (Department of Steel) 
O. M. No. DR-l (12) 183- (R) dated J8-~198!)] 



CHAPTERIU 

RECOMMENDATIONSIOBSERVATIONSWHICH THE 
COMMITl'EE DO NOT DFBIRE TO PURSUE IN VIEW 

OF GOVERNMENT REPLDIB 

Re~eDdatio.n (<Serial No.5, Para 3.23) 

The Committee note that recruitment to the posts of management 
Trainee is made by SAIL on all-Endia basis by open competition. 
The Managmnent Trainees (Technical) are required to undergo 
training for one and a half years to get training as per the require-
ment of the steel plants. This one and a half years' training iB com-
pulsory for all selected candidates. 

The Committee further note that SchedUled Castel Scheduled Tribe 
candidates who do not qualify in the written examination and inter-
view for ael~on as Management Trainees (Tecbnical)are appointed 
on a 'Stipend of RI. 7501- per month under pt"e-employment training 
scheme for a period of 6 months. 

The Committee are not happy about the pre-employinent Training 
Scheme for Scheduled Caste and Scheduled Tribe candidates. The 
Committee recommend that in the initial recruitment itself, Sche-
duled Caste/Scheduled Tribe candidates should be selected for the 
post of Management Trainees (Technical) with relaxed standards. 
In case any deficiency is found in their pe.rformance the period of 
training in their case may be two years in'Stead of 16 years. 

Re"ly of ('.ovemment 

The recommendation to recrUit SC/ST eandidates with relaxed. 
standards is already being implemented. .It is only when SC/ST 
candidates do not come up to the required standard even after their 
evaluation with relaxed norms both in written test as well as inter-
view. that aU the SClST unsuccessful candidates are offered 'Six 
months 'Pre-Employment Training for six months after whiCh they 
are inducted as MT (T) for 1l years' training. The ac:eeptance of the 
recommendation to initially recruit this category of unsuccessful 
SC/ST candidates as Management TraineeR and put them for two 
years' training instead of H years training could not be reasonable 
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as these candidates are qualitatively inferior, hence 6 months' advance 
training is more meaningful to update their knowledge. If they are 
taken to get on aDd put in the normal training course along with 
others, it is not likely that they will be able to tollowtbe course and 
may result in large number of failures in the examination. SAIL 
would, therefore, prefer to continue with existing systeJD, Moreover, 
SAlL have made special selection of Management Trainees from SCI 
ST only and it has helped to bridge the gap in representation in 
Category-A. 

[Ministry of SteeJ, Mines and Coal (Department of Steel 
O. M. No. DR-I (12) IU(R) dated 18-3-1986] 

Reeommell .... tioD (Serial No. 12, Pua 3.41) 

The Committee recommend that. Rourkela Steel Plant abould 
resort to 5}IeCial recruitment for Scheduled Castea and Scheduled 
Tribes with a view to improve their representation in Groups A and 
B posts and also by allowing promotion on relaxed standard. 

Reply of Goveram.ent 

Special recruitment fo~ SC 1ST Management Trainees in Group A 
was undertaken by SAIL Corporation Oftlce in the months of Mayl 
June, 1984. 

In the category of Management Trainees (Tech.), the total abort-
.fall for SAIL os a whole ar. on 1st January, 1984 comes to 261 SCs 
and 214 STs which includes spec:iftcally for Rourke1a a shortfall of 
36 SCs and 23 srs. Against the above requirement, ofters have 
already been issued to 75 SC and 3 ST candidates in 'the Special 
Recruitment Drive. Out of these, 10 SC Management Trainees 
(Tech.) have been earmarked for Rourkela. Other than this cate-
gory, there Is hardly any occasion for having a Special Recruitment 
Drive for bulk posts in any category for RSP In Group A posill. 

'Posts in Group B are ft1l.ed by promotion only, and there is no 
occasion to have POsts falling within (koup B ftlled tnroaJh 
recruitment. 

Posts reserved tor SCIST in Group B are ftlled by promoting eIlli-
ble SCIST candidate. in' accordanee with the exSsttng Promotion 
Polley in the respective channel. of prolllotloas. It t. expected that 
with the Special TralniDg Seheme for sldll upgradation of SCjST 
employeel which hal already been introduced in RSP,. blgher 
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number of SCJST employt>es would be coming up to occupy posts in 
Group B through promotions. 

[Ministry of Steel, Mines &I Coal (Department of Steel) O.M. 
No. DR·1 (12) 183·(R) Dated 18-3-85] 

Recommendation (Serial No, Zl~ Para ',8) 

The CCl1'Jmittee note the staif strength in RSP as on 1st January 
1971 i.e. prior to the implementation of the reservation orders which 
came into force from 1st July, 1971. The statement indicates that even 
without the reservation, there were 43;.51 per cent of Scheduled 
'Castes and Scheduled Tribes in RSP in Class IV posts excluding 
sweepers. 

The Committee further note the staff strength in the organisation 
as on 1st July, 1973 whkh indicates that the Executive Cadre 
(Group-A) the representation of ~heduled Castes and ScheduJed~ 
Tribes is 2.61 per cent, in Group B it is 5.15 per cent, in Group C 
(excluding Sweepers) it is 30.02 per cent and in Group C (Sweepers) 
it is 100 per cent. 

The Committee regret to point out that the representation of 
Scheduled Castes and Scheduled Tribes in Groups A and B is very 
poor and RSP should take special steps to improve the intake of 
Scheduled CastelScheduled Tribe candidates in Groups-A and B. 
This could be done 'only by providing further relaxation in thP. eligi-
bility criteria for Scheduled Castel Scheduled Tribe employees in 
promotion. 

Reply of Go"ernment 

Wherever' possible, the SCIST candidates are being recruited\ 
promoted with the relaxed standards and eligibility criteria in a('cord-
ance with tlte guidelines laid down by the Govemment. RelaxatioDs 
beyond a certain level, would totally dilute the levels and standards 
of professional skills required by the employees. 

. 
However, it is expeeted that with the adoption of the special 

training scheme for skill upgradation of SC/ST employees in the 
-month of June 1984: by the Company, the management of RSP would 
be able td provide better opportunities to its SC1 ST employeeS -for 
equfppin~ themselves with the level of skill required for htgbet' posts. 
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It ia expected that the representation of SCIST in Groups A & • 
would tIlUi be iDcreued satisfactorily in future. 

[Ministry of Steel, Mines & Coal (Department of Steel) 
0.114. No. DR-I (2) 183-(R) Dated 18-3-1985] 

Reeonunendation (Serial No. 27, Para 5.18) 

The Committee are glad to note that Rourkela Steel Plant is imple-
menting an integrated peripheral village development programme 
with a view to bring about the sociO-economic development of .the 
villages in peripheral areas which are predominantly populated by 
tribals. 

In the ftrst phase of development, emphasis is given to provIde 
infrastruetural facUities such as drinking water, school building, link 
roads, medical aid centres, recreational centres etc. 

The Committee recommend that while providing school buildings 
in the villages. attention shOUld also be paid for giving financial assist-
ance to poor tribals. RSP should devise a scheme as a welfare mea-
sure, for givi..ng scholarships to the children of poor Scheduled Castes 
and Scheduled Tribes living in peripheral villages 80 that more and 
more Schedulpd Caste!Scheduled Tribe children are able to get 
education. 

Reply of Govel'lUllellt 

Under the peripheral development scheme, the management of 
RSP is extending facilities by way of welfare measure with a view 
to bring about socio-economic development of the villages in th~ 
peripheral Areas of the steel plant township. The para-metprs for 
extending financial as well as material sUpPOrt for programmefl of 
peripheral development. as approved by the Board of Direca.ors of the 
Company do not enviaage awarding of financial assistance by way of 
scholarships to the children of BCIST communities living in peri-
pheral villages and studying in the schools set up in the periphery. 

The management of RSP is follOWing the Company Scheme for 
award of ~holanhips to chi~ of SC!ST employees studyln~ In 
company-run schools. In addition, the scheme al90 envjsa~s awnrd 
of scholarshjps to SC/ST children of employees studying in non-
company-run schools. 



Most of the IChools in the periphery are run by the State Govern-
ment/local bodies who provide necessary financial incentives by way 
of scholarships, to the children of the members of these commu-
aities. Even if a scheme of awarding scholarships to SCIST children 
studying in the schools in the periphery is envisaged by the manage-
ment of RSP, ita administration by the plant authorities would not 
be feasible. 

[MiniStry of Steel, Mines &r Coal (Department of Steel) 
o M. No. DR-l (2) I 83-(R) Dated 18-3-851 



CHAPTER IV 

RECOMMENDATIONSjOBSERVATIONS IN RESPECT OF WHICH 
REPLIES OF GOVERNMENT HAVE NOT BEEN ACCEPTED BY 

COMMITTEE AND WHICH REQUIRE REITERATION 

Recomlncndutiun(Serial No. 11, Para 3.48) 

The Committee note that during the years 1978 to 1982, in Rour-
kela Steel Plant, 10376 persons were promoted in Group A, Band C, 
out of which 850 were Scheduled Castes, and 2710 were Scheduled 
Tribes. The combined percentage of Scheduled CasteiScheduled 
Tribe who were promoted works o",t to 26.11 against the prescribed 
percentage of 22.1>. However, if the data relating to each year is 
analysed separately, it transpires that there are hardly any promo-
tions of Scheduled Caste:Scheduled Tribe persons in Group 'A'. In 
Group B also the percentage of Scheduled Castes ranges from 0.6 to 
7.03 and for Scheduled Tribes the percentage ranges between 6.06 
to 9.3. In Group C, the percentage of Scheduled Castes p.romoted 
ranges from 6.87 to 12.01 and of Scheduled Tribes ~he percentages 
ranges from 16.53 to 20.85. Thus, it will be seen that the maximum 
promotions are taking place in Group C only, which is the lowest 
cadre in RSP. 

The Committee would like to emphasise that there is urgent need 
to review the promotion policy with a view to increase the intake of 
Scheduled Castes and Scheduled Tribes in higher posts in Groups 
A IrB. 

Reply of Government 

(a) The Promotion Policy in RSP has been evolved with an 
agreement with the' recognised union and has been in operation for 
a long time. Any departure from the basic parameters would lead 
to industrial relations problems. 

(b) In the past, discussions with the trade unions have been 
held on a number of OCCasJOlll, but no agreement has been reached 
for making any further departure in the Promotion Policy to provide 
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lor any further relaxation to SC/ST employees. It WII with great 
difficulty t.hat we were able to get the consensus of the trade umona 
to introduce reservntion in promotions in the year i976-77. In 

.accordance with the existing recruitment I promotion policy agree« 
to by the unions, induction through recruitment is confined at cer-
tain selected points of entry only. Induction at any other entry 
points has not been agreed to by the trade unions. Recruitments are 
always related to the job requirements and vacancy position. With 
the increase in the strength of SC I ST employees in the lower grades, 
it is expected that in due course their representation would iricrease 
in higher grades proportionately. 

(c) However, in order to help the SCIST employees to better 
equip themselves, special training programmelscheme for skill up-
gradation of SCIST employees has been adopted and circulated on 
28-6-1984. It is expected that the members of SCIST community 
would hnmensely get benefit from the special training programmes. 
organised for them henceforth and would be in a better position to 
move up their respective channel of promotion and OCCUpy the posta 
refleTved for them after having unde.rgone the training. It is expected 
thllt the'intake of SCIST in higher posts in Group B as well as 
Group A would impt'ove over the years to come in RSP. 

(d) The first Training Scheme under the above policy is expected 
to be orl!aniseti by Rourkela sometime in September, 1985. 

[Mini.~t111 of Steel, Mines & Coal (Department ctf Steel) 
O. M. No. DR-1 (12) 18.'i- (R) Dated 18-3-1M.1l] 

CGmm~nbl of the Committee 

Please !lee Chapte.l" Y. para No. 1.4 

Re('omnl(~ndntion (Serial No. 15, Para 3.41) 

The Committee also recommend that rosters should be open 
documents and Scheduleq Caste!Scheduled Tribe et:1\ployees and 
their A,'ssociations should have access to, them. 

Reply of Government 
The manacrement cif RSF have issued a circular dated 15-10-R4 for 

.distribution '~mong SCiST employees. acquainting them with the 
system of maintenance of roster registers as well as the offices in 
which these registers are located. A copy of their circular date~ 
15-10-84 is enclosed as Annexure-II. 
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The Committee have recommended that the SCjST AsaociatiODI 
a,hoUld have access to the reservation rosten. It ia a policy of the 
Government, communicated to SAlL, vide Ministry's letter No. f.52/ 
80 Our dated 16-2-1981 (Atmexure-IIA) that associationa of emplo-

yees baaed on caste, tribe Or reUgion shoUld not be liven rec:osni" 
tion. RSP have been following the above instructions of the Gov.:. 
e.rnment. 

[Ministry of Steel, Mines Ie Coal (Department ~ of Steel) 
O.M. No. DR-l (12) 183-(R) Dated 18-3-85] 

Commeata 01 the Committee 

Please see Chapter I, Para 1.7 

Reeommend.tio" (Serial No. 22, Para 4.22) 

The data given in A,ppendbt, UI relating to recruitment made 
during the years 1971 to 1982 also shows that in Group-A out of 398 
posts, only 16 have been fUled by Scheduled Caste I Scheduled Tribe 
candidates which works out to 4 per cent only. In Groups B and 'c 
taken together, the total recruitment made wu 11032 out of which, 
4946 vacancfes were filled by Scheduled Castes and Scheduled Tribes 
which works out to 44.83 per cent which is more than the prescribed 

reservation. 

If the recruitment to Group B is reckoned sepa.rat.ely, it is reveal-
ed that during the period 1971 to 1982, against 78 posta filled, in 
Group B, only 8 posts were fUled by Scheduled Castes and Scheduled 
Tribes (Scheduled Caate-5 and Scheduled Tribes-3) taken together 
while their reserved quota was 35 (Scheduled Caste-I2 and Scheduled 
Tribes-23) thus Indicating a shortfall of 27 posts. The Committee. 
therefore, conclUde that RSP Is giving maximum representation to 
Scheduled Cutes and Scheduled Tribes in Group C pt>Sts only. 

The Committee, therefore, recommend that the Administration of 
RSP should .trike a balance and devise ways and means to Increase 
the intake of Scheduled Castel Scheduled 'l'ribf'1I in Group B posts. 
Unless there is steady increase in the representation of Scheduled 
Caste'slScheduled Tribes In Group B. their chances for further pro-
motion to executive posts in Grol,lp A would not be blight. 

Reply of Government 

(a) Recniltment in ROurkela Steel Plant is conftned ttl ~fte 
Intake point and is vacancy oriented. Depending on the available 



vacanciel:i, recruitment is made from time to time and due reaerva-· 
/;ions are provided to the members of SCIST communities. 

(b) The bulk of the direct rer,ruitment in RSP is restricted to 
Group C poata. Group B posts are normally 1l11ed in .by promotion 
only in accordance with the existing line of promotion and promo-
tion policy. Thus, it would not be possible to strike out a balance 
between the intake of SOIST in Group B and Group C posts. 

(c) The representation of SCIST in Group B posts is expected to 
J.ncrease with the skill upgradation which may be fo.rthcoming 
tbr.ugh the adoption ot special training scheme for skill upgradation 
of SCIST employees, in future. This would simultaneously help the 
chances of SCIST employees in Group B for further advancement 
to Group A posts through promotion. 

[Ministry of Steel, Mines and Coal Department of Steel 
O.M. DR-I (12) \83(R) dated 18-3~5] 

Comments of the COllllDittee. 

Please Bee Chapter I, para 1.10. 

Recommendation (Serial No. ZI, Para 5.1) 

The Committee note that under the existing agreements with 
the Trade Unions, Rourkela Steel Plant is not giving any reserva-
tion in the allotment of houses to Scheduled Caste and Scheduled 
Tribe employees. 

As there are standing instructions of the Ministry of Works and 
Housing that 10 per cent quarters should be allotted to Scheduled 
Caste\Schedu1ed Tribe employees, the Committee feel that the 
agreements with the Trade Unions to the contrary are violating these 
instructions. As such, the Committee reeommend, that the policy 
for allotment of quarters should be reviewed by SAIL and th~ should 
l&'Sue necessary instrudions for allotment of more quarters in favour 
of Scheduled Caste\Scheduled Tribe employees. 

Beply of GovendDfillt 

Government of India, Ministry of Works " Housing had tIlten a 
decision in 1973 to provide. 10 per cent reservatioq for SCIST em-
ployees in Type-I and Type. IT housing and 5 per cent reservation 
for SC\ST tn Type-m and Type IV housing. Subsequently, the 
reservation in Type m and Type Iv was increased to 10 per cent. 
Copies of the Government orders are at Annexu.re VU. 
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The BPE vide their letter of 2G-IO-1978 had desired that public 
8eCtor enterprises should consider whether it would be deairable to 
adopt similar reservations in hOUSing in Company-built accommoda-
,tion. Copy of this letter is enclosed at Annexure VIU. At envisaged 
in the guidelines of BPE, the policy of allotment of quarters and 
provic:ling reservations to SCIST employees has duly been reviewed. 
by the Board of Directors of SAIL in their 95th meeting held on 
24-1).83. It felt that besides resistance from the employees' unions. 
such reservations in house auotment in the prevailing context of 
chronic shortage might lead to protests from others. 'The Boud 
also felt that such employees are, in fact. already getting some ad-
'Vantage in this as a result of accelerated promotion and any more 
preferenee could hamper integration in township lite. 

rMinistry of Steel. Mines & Coal (Depllrtment of Steel) 
O.M. No. DR-I (12) l83.(R) Dated 18-~-1!)8.1I\' 

Comments of the Co~'ttee 
Please See Chapter T. para 113 



ClJAPTEB v 

RECOMMENDATIONS/OBSERVATIONS. ON WHICH FJNAL 
REPLIES OF THE GOVERNMENT HAVE NOT BEEN RECEIVED 

Recommendation (Serial No.1, Para 1.8) 

rrhe Committee note that in the Department of Steel, there is a 
eection COnsisting of one Section Ofticer ana three Assistants for 
coordination and issue of Government directives reaervations for 
and employment of Scheduled Castes and Scheduled Tribes in 17 
public undertakings under the control of that Department. 

The l.ommittee were informed during evidence that the data re-
lating to employment of Scheduled' Cutes and Scheduled Tribes in 
these public undertakings is compiled in this particular Cell. The 
Committee feel that the prE'sent staiT strength of the Cell is grossly 
inadequate to do justice to the work relating to implementation of 
reservation orders in 17 public undertakings under the control of 
Department of Steel. The Committee recommend that the staff 
strength of the Cell should be increased with a view to exercising 
proper control on all personnel matters relating to Scheduled Castes 
~nd Scheduled Tribes. 

Raply of Government 

At present this work is being dealt with in the Coordination 
Section of the Department of Steel. However, the matters relating 
to employees of different Undertakings are being looked after in the 
concern~d project Section. Matters relating to the Scheduled Castes 
anel Schedull"d Tribes employees of the Department proper are 
1.etng looked after in the Establishment Section. The matte!: was 
f'xamined ea1'1ier and a Cell which had been created for this purpose 
tn 1972 was disbanded in 1974 because it was fOUnd that for a small 
dttpartmt'nt like this there was no justiftcation for having a separate 
cell for this purpose. Ho\vever, on the basis of recommendations 
received froM the Committee it has been decided to entrust the 
matter to th .. JWSU to undertake a' study to ascertain whether a 

24 



.eparate cell tor this Jlurpose should be created and, if 50, wbal 
should be the Ramn, pattem of the Cell. 

[Ministry of Steel, Mines " Coal (Department of Steel) 
O.M. No. DR-I(12)183-(R) Dated 18-3-1986] 

Com ...... ta of the Conmtttee. 
'rb. Committee would like to be apprised of the final decision 

taMn. in the matter. 
BeccJnlllumd.tion (Serial No. Z, Para 1.10) 

The Committee klso not.e that one Deputy Secretary in the J)e... 
partment of Steel acts as Liaison Offtcer for keepin, a watch over 
the interests of ScheduJed Castes and Scheduled Tribes in service 
lnattel'8. In view of the fact that there ace 17 pubUc undel'takirigs 
undar the control of Department of Steel which have to be monit.ored 
by the Liaison Officer, the Committee supest, that the Liaison Oftlcer 
should to exclusively lor this work so that he ctln devote sufficient 
time to the pernqnnet" nUltters relating to Scheduled Cutes and 
Schedulel1 Tribes. '; 

ReIlly of Govel'llDlent 

It has been decided to ent.rust a study to the Pntemal Work Study 
Unit of the f)epartment to ascertain the workload so as to cons_der 
the justification for cl'eating the post of a whole-time ~n Ofticer. 

[Ministry of Steel. Mines " Coal (~artment of Steel) 
O.M. No.DR-I(2)183-(R) Dated 18-3.1985] 

Conuncnlli of tbe CODUIllttee 

The Committee would 1Ike to be apprtled of the ftnal dectslon 
taken ~n the matter. . . 

Bec:ommendatiun (Serial No.7. Para 3.18) 

The Committee ~re concerned to note that for the post of Junior 
Manager (Finance and Accounts) during the period 1980 to 19a 
against the reaerved quota of 87 posts for Scheduled Castes and M 
for Sebedulf!d Tribes, only one Scheduled Caste candidate was 
appointed The CommIttee were Informed during evidence that the 
qualification required for the post was Chartered Accountant and 
suitable candidates were not available. However, Scheduled Castel 
Scheduled Tribe candidates who had paaed eo.t and Works Ac-
countant'. examination were also seJected even though It..... • 
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les&el' qualification. The Committee are informed that the pay 
scale of Junio!' Manager (F&A) is Rs. 800-1400. 

The Commi.ttee would like to point out that Chartered Account-
,ancy ie not a regular course in the Government institutions and this 
eligibility criteria is blocking the extra of Scheduled CastelSche-
elulO(l Tribe candidates for the post of Junior Manager (F&A). The 
Committee suggest that Scheduled Castel Scheduled Tribe candidates 
having M.B.A. qualification should be considered for appointment 
to the post of Junior Manager (F&A). 

Reply of Government 

The recommendation of the Committee is under examination. 

lMinistry of Steel, Mines & Coal, (Department of Steel) 
O.M. No. DR-I (12) 183-(R) Dated 18-3-l!)!l:)} 

Cmunlents of the Committee 

The Committee may be apprised of the final decision taken in 
the matter. 

Be('omm"ndation (Serial No. 10, Para No. 3.33) 

The Committee note that in direct recruitment, a number of 
concessionslrelaxations are given to Scheduled Castel Scheduled Tribe 
candidates and also in written tests conducted for recruitment of 
Management Trainees (Technical). In the written test, there is a 
relaxation of 10 per cent marks for Scheduled CastefScheduled Tribe 
candidates. However, the Committee note that in the interview t1}e 
qualifying marks for gent'rlll candidates are 35 per cent while for 
the Scheduled Caste and Scheduled Tribe candidates, it is 31.5 per 
cent i.e. there is u relaxation of 3.5 per cent marks only. The Com-. 
mittee feel that this rdaxation in interview marks for S~heduled 
Castes'Schedulcd Tribe C':mdidates has been kept low and this can 
bar the entry of Scheduled Caste!Scheduled Tribe candidates against 
the reserved seats. The Committee recommend that the Sch ... ,Jlllcd 
Caste:Scheduled Tribe candidates who £'acure 30 per cent marks in 
interview should be selected if they are otberwi~ hligible on . the 
basis of written test. 

Replv of Government 

Thit; is under consideration. 
rMinistry of Steel. Mines & Coal (Department of Steen 

. Q,M. No. DR-I(12)!83-(R) Dated 18-3-1_1 
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Comments of the Committee 

The Committee would likEi to be apprised of the final decision 
taken in the maLter. 

NEW DELHI; 

December 9, 1985. 

29U1 LS-3. 

KRISHAN DATT SULTANPURI 
Ch4irm4n 

Committee on the Welfare of Schedulecl 
Outes & Scheduled Trib.,; 



ANNEXURE 1 

(Vide Govt.', reply to recommendation SZ. No,. 3, 16, 17, 18, 19, 20, 
23, 24) 

The Parliamentary Committee on the welfare of SCs & STs (1983-
84) have submitted its report to Parliament on reservation for, and 
employment of SCs eft STa in RSP. Action takenito be taken on the 
recommendationlconcluaiOll made by the Committee has been indi-
cated .,amst each item. The reconuneruiationlconclusion on item 
28 relating ·to Pe.rlphery aDd ~Uage development programme is en-
closed herewith. 

DGM may kindly arrange to ensure implementation of the recom-
mendationlconclusion of the Committee and get a compliance report. 

28 

SdI-
(P. K. DAB) 

~ddl. CPM lie. 
15-lO-M 



ANNEXURE II 

The Parliamentary Committee on the weltare of SCa" STs (1883-
84) have submitted its report to Parliament on reservation tor and 
employment of SC, and 81's in RSP. ~on takealto be taken on 
the recommendation I conclusion made by ~ Committee has been 
indicated against each item. The I11IQJU,1'y of recommendation I con-
clusion on items 3, 6, 8, 16, 17, 18, 19, 20j 2.3 " 24 relating to tecl'\lit-
ment, deputation to I from other organisation, noJn1nating SCIST 
emp10yen to training COurlll, aeminar. & conference and foreign 
training are enclosed herewith. 

Manaaer (OD & R) may ensure implementation of the recommen-
dationlconclusion of the Committee and give a compliance repo.rt. 

Mai&Gg8 r ,.pl.-OD irK) 
Copy to: 

1. Sri N .N. Purohit, 
Manager CPl.-ISF') " 

I:.iaiaon 0IB.cer for SC./STs. 
a. Sri P. Sorong, 
DM(PlrSC!ST Cell) 
8. DCPM(p) 
4. DCPII (IK " M) 
5. DCPM(NP) 

(P. K. DAB) 
Adell CPM lie. 

l~lo-&l 

- I . 

To please ensure that these recom-
.mendations are tmplemetlted ad 
obtain compliaQce report. 
To pleaae f'DIure implementation 
of the reeomQMftdation relatint to 
Item 23 (COW _dOled) and atve 
compliance report. 

• 

SdI· 
Addl. CPM I1c 



ANNEXURE 11 & IIA 

(Vide Govt. reply to Recom~ndation Sl. Nos. 4, 15) 

STEEL AUTHORITY OF INDIA LIMITED 
ROURKELA STEEL PLANT 

ROURKELA 

Ref. No. PLISC-STI2 Dltted: OctobeT 15, 19M 

CIRCULAR 

Subject: -Representation of Seheduled Castes and Scheduled Tribes 
in services in Rourkela Steel Plant 

The Presidential Directives pertaining to reservation for Sche· 
duled Castes/Tribes in services have been circulated to all concerned 
and implemented in this organisation in the matter of recruitment as 
well as promotion w.e.f. 1·7-1971 and 1·1·19'77 respectively. 

With a view to facilitate the implementation of the directives, the 
following points are brought to the notice of our employees:-

1. LIAISON OFFICER: 

As per the Government instruction, Liaison Ofticer is nominated 
to carry out duties specift.ed unde,r the Directives, such as, ensuring 
implementation of the Govt. reservation orders, ensuring mainten-
ance and inspection oftoster registen and co-ordinating all activities 
relating to SCsISTs, etc. Shri N. N. Purohit, ManNer (PL-ISF) 
having office at the Plant Personnel Depa.rtment has been nominated 
as the liaison Oftlcer. 

2. SC/ST CELL: 
In order to assist the Liaison Oftlcer in discharge of his duties, a 

'SC/ST Cell' ha'S' been functioning from 25-3-1974. Sri P. Soreng, Dy. 
Manager (Personnel), belonging to Scheduled Tribe community, i8 
in. charge .of the "Cell" having office in the Plant Personnel Depart-
ment. 

3. ·ROSTER REGISTER: 
Roster Registers for recruitment to executive and non-executiVe 

posts and promotion to executive posts are maintained in the offtce 
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of Manager (PL-O.&R) having oftice in the Administration Building. 
Roster Registers for promotion within non-executive posts are DlIIiu-
tamed by the Junior Managers/Asstt. Managers of Personnel Deptt. 
attached to difterent Departments. 

4. GRIEVANCES OF SCIST EMPLOYEES: 

In addition to the normal grievance machinery laid down by the 
Company open to all employees including SeIST, the employees be-
longing to SC I ST communities also bring their grievance to the notice 
of SCIST Cell which, with the' help Of Liaison Ofticer,takes up the 
matter independently with the appropriate authorities for expedi-
tioUs disposal. 

5. QUERIES BY SC/ST EMPLOYEES: 

All SC!ST employees are advised to approach the 'SCIST Cell' 
and Liaison Officer for any complaint and for understanding or seek-
ing clarifications regarding their promotion, etc. The LlaillOn Oftlcer, 
SCIST Cell, will look into such matters and explain to them the 
provisions relating to maintenance of rosters and other Govenunent 
dir~ves on SCIST. 

All Hea~ of DepartmentslOftlces are requested to give this Circu-
18,1' wide publicity amongst their SCIST employees. 

Sdl-
P. K. DAB 

Adell. Chief Peraonnet. Mllnage,.In-c1iGYpe 

Distribution: -
1. All Heads of Depttl.IOfIlces. 
, 2. All 01Bcers of Pen:onnel' Deptt. 

3. Manager, PubUe Relations, with a ~ to gt.ve wlde pubU-
city through our Houae Magazines, lahayog &: ltourke18 Nea 
in English, Oriya and, Hindi. ' 

, ,; 'All Notice Boards. 
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ANNEXURE rrA 
COPY 

(Vide Govt. reply to Recommendation Sl No. 15) 

COPY 

No. 8668IBPE\GM-II80 
OOVI:BNMENT OF INDIA 
unrtsTRY OF FINANCE 

Bureau of Public Eta:te7'priBe. 

.• 

Mayur Bhawan, Cannought Circus, 
Ne. Delhi, the 4thlsth reb. 1981. 

OFFICE MEMORANDUM 

Subject: -Representation from the All India Federation of Scheduled 
CaiteslTribes, Backwards and 'Minorities Employees' 
Welfare Associations (Regd.) regarding denial or repre-
sentation to the Association by the management of 
Durgapur Steel Plant and Alloy steel Plants. 

The undersigned is directed to refer to the Ministry of Steel and 
Mines (Department of Steel) O.M. No. 9-52/80-DUR. dated the 4th 
December; 1980 and subsequent reminders dated the 1st January, 
l8I1 au.cI 11th January, 1981 on the subject mentioned above and to 
8~y that it ia., tDe policy of the ()o¥,t .. that no service uaoclation of 
Gavemment servants, which is formed on the basis of caste, tribe or 
rellJlon, should be accorded recognition by the GoVernIMIlt lor a1l1 
purpose. Since the Steel Authot1~ of India Ltd. i& a .. ~t of 
India Undertaking, the policy followed by Government iii according 
recognition to the service alllOeiatiotl II 1110 applicable ~the SAIL. 
~Pe~t Qt S_l,~,. ~ brinl this to the notioe of the 
~ad. pubUe Sedor tihterprt8ea. 

Ministry of Steel Ie Min .. , 
Deptt. of Steel, 
ShIrl 1l S. Tolla, US. 

1kII-
(8. s. SAMAJ)DAR) 

VftCI.,. Secreta'll to the GoW. of lftd4a. 
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No. 9-621 .. DUR 
GOVERN,MENT or INDIA 

MINISTRY OF STEEL AND lIINBS 

(DepartJaeDt of S..a) 

New Delhi. Dated 16 I'tbruary. 1 •• 

Chairman, 

Steel .Authority of India Limited, 
New De'lhi. 

Attention: --&ri N. P. Dhusila. 
Additional Director Cr) Incharge. 

St1B: -Rep1'e.ent /lfllon from the AU India 'e""ticm of ScMcIur.l 
Caste./tribes, Backw/lrd _ MtaoritteI BmpIop •• .AJIOCb. 
tion regarding denied of repraentGtitm to the AalOciGCicm bv 
the Management of DUTgllpur Steel PlAnt /1M AUotI Betel 
Plano. 

Sir, 
I am directed to refer to your letter No. PerIBCI'7974(3'7-H) dated. 

10th November. 1980. and to forWard. herewith, for intorma&;1 
necessary action a copy of Ministry of' I'lnance O.M. No. _I ,. I 

GM.II80 dated 4th February 1981. 
YOUI'll faithful1y. 

SdI· 
(R. 9. TOUA) 

Deputy S~ 10 f&i' Govt. of r4 



ANNEXURE 111 

(Vide GoVt. reply to Recommendation Sl. Nos. 6, 8) 

M.R.R. NAIR STEEl. AUTHORITY OF INDIA LIMITED 
DIRECTOR (PERSONNEL) ISPAT BHAWAN LODI ROAD, 

My dear 

NEW DELHI-llOOoa. 

D.O. No. PERIIRI7974(144) 

November 14, 1983. 

'. 
The Parliamentary ~ommittee on Welfare of Scheduled Castes 

and Scheduled Tribes, while recording evidence in respect of Rourkela 
Steel Plant was of the view that the interview letters issued to the 
candidates be sent by registered post. 

2; It was also pointed out by the Col'nmittee that the Government 
have already accepted, in the year 1974, that at least one month's 
time be given to all candidates, including SC/ST, both for appearing 
at the interview as weH as for joining the assignment. 

S. It was also suggested by the Committee that 40 copies of the. 
-advertisements for recruitment rn,ay be· sent to. the Parliamentary 
Committee on Welfare for SC/ST. 

4. All the three issues, as above, have duly been accepted by the 
Secretary (Steel) and Chairman for compliance. 

r; .. -I'shall be grateful if you could issue suitable necessary instruc-
tions, to .. aU ,c:on~e4 for:. I~ct ~pliance regarding despatch of 
interview letters 'by registered post, giving one month's tbne to aU 
the candidates, including SC/ST, for appeRJ'ing at the interview as 
well as joining the post, and despatch of 40 copies of advertisement. 
for recruitment to the ParliaJllentary Committee on Welfare of SC/ST. 

With kind regards, 

TolUs sincerely, 
Sd/­

(JmR NAI'R) 



MDs: BSP, DSP, RSP, BSL, lISCO. 
EDs: ASP, SSP 

GMs: R&D, CCSO, IISCO station, Chief Controller of Coal Suppli_, 
CCSO Principal, MTI. Director (Commercial), SAIL, AD (P) , 
SAIL. 

CC: Shri Tirlochan Singh, 
Joint Secretary, 
Ministry of. Steel and Mines, 
Udyog Bhawan, New Delhi. 

51 with reference to hi. D. O. 
letter No. DR-I (12) 183 (R) 
dated 2-11-1983. 

Sd/­
(MRR NAIR) 



ANNEXURE lV 

(Vide Govt. reply to Recommendation S1. Nos. 6, 8) 
A D. O. letter received from Director (Personnel). SAIt,; regard-

ing implementation of certain recommendations made during the 
course Of recording of evidence by the Parliamentary Committee on 
Welfare of SC/ST on 7-11-1983 at New Delhi, is placed iri the ftle. 
It was decided that the following recommendations wUl be imple-
mented forthwith: 

1. The interview letters issued to the candidates called fc# 
interview/appointment will be sent by registered post. 

2. One Month's time will be given to all the candidates includ-
ing s.c/ST, both for appe'aring at the interview as well as 
for joining the usignment. 

3. 40 copies of the advertisement for recruitment will be sent 
to the Parliamentary Committee on Welfare of SC/ST. 

Since theBe recommenaations have duly been accepted by the 
Secretary (Steel) and Chairman, SAIL, for compliance, We mav 
implement the same. 

Seal 
Offtce of 
Add!. CN (Works) 
SAIL (RSP) 

Addl. CPM (Works) 

(In cover) 

Sd/-

eM. G. GUPTA) 
Dy. CPM: (Plant) 

The above recommendations Ihould be strictl,. 
foDowed. 

Sd/-

• 



AM(P) 

37 

Manager R. ODa 

SeII-
xx 
8112 

Sel/-

Noted. TIw abo"" recommendations have been 
implemented, 

Mil'. (Pl. ODIR) 
SelI-
xx 

Sd/-
xx: 

20-1-1* 



ANNEXURE V 

(Vide Govt. reply to Recommendations Sl. Nos. 13, 14) 

STEEL AUTHORITY OF INDIA LIMITED 
RoUBKELA S'l'BIL PLANT 

Rot1RDLA 
PLlSC-ST/2 Dated 15th October 19M 

CIRCULAK 
Reservation for Scheduled Oastes and Scheduled Tribes in 

services under Rourkela Steel Plant. 

The Directives on Reservation for Scheduled Castes and Scheduled 
Tribes in appointments in Public Enterprises have been implemented 
by Rourkela Steel Plant in the matter of recruitment with effect 
from 1-7-1971 and in promotion from 1-1-1977. Copies of the Gove.rn-
ment Directives have already been circulated to all Executives of 
Personnel Department and. various instructions/amendments receiv-
ed on the same from time' to time have also ,been brought to their 
notice for implementation. 

All OfB:cers of' Personn~ Department are hereby advised again 
to strictly Unplement all provisions of the ~tives and other related 
instructions issued from time to time on this subject in letter and 
spirit. 

Sd/-
(P. K. DASS) 

Addl. Chief Peracmnel Manager IncMf'ge· 

Dimibution 
1. All OJBcers of Personnel Dept. 

2. .i N. N. Purohit, Manager (PI-lSI') " Liaison 0fBcer far 
SCalSTs. • • 

3. Shri P. Soreng, Dy, Manager (Pl-SCIST Cell) 

• 



ANNEXURE ·VI 

(Vide ezot,t. rep1tl to recomm.etUfaioM Sl. Nos. 24, ,25) 

The Parliamentlary Committee IOn the 'WeUare of SCs &. S'l'I 
(1~) have submitted ita report to ParliaJpent on reservation fOf, 
and employment of SCs and STs in RSP. Action tallien/to be taken 
on the .recommendation/conclUSion made by the Committee hu been 
indicated against each item. The recommendation/conclusion on 
items 11, 12, 13,21,22,23,24 and 25 relating to special traini"ng scheme 
for skill up'gt'adation of SCIST employees, nominating SCIST' em-
ployeeS"to training courses, seminar and conferences and foreign 
training are enclosed herewith. 

The Supdt., Training may please ensure implementation of the 
recommendation/conclusion of the Committee and give a compliance 
report. 

'Supdt . . Training 
,Copy to: 

1. Sri N. N. ~ohit, 
Manager (P) ISF " 1.0 
SC & STCell 

2. Sri P. Sureng, 
OM (P~ 
SC & ST Cell. 

'To plea1e ensure that 
these l'\!COIIlIDendations 
are implemented and 
obtain compliance 
.report. 

Sci/-
(P. K. DA$S) 

Addl. CPM I/C 
15-1 ().11184' 

Sd/-
(P. K. DASS) 

Addl. CPM I/C 
tll-t()"l", 



ANNEXUBE vn 
Government .di~ectit1e. on. aUotment of Mules to SC./ST, employee .. 

Allotment of general pool accommodation on ad hoc basis to the 
Scheduled Cute/Scheduled Tribe e~"s entltle4 to types I 
& II and working in eliJible oftlcea in ~/New Delhi. 

The question of allotment of general pool accommodation to 
Scheduled Cute/Scheduled 'tribe employees worldng in eligible 
office in Delhi/New Delhi has been recently considered. From the 
statistical d .. t, available, it has been observed that the percentage 
of satisfaction in the case of Schedul,ed Cute/Schedule Tribe em-
ployees entitled to types In and above is" satisfactory in compari-
son with the overall percentage of satilfaction in the general pool 
at New Delhi/Delhi. However, the needs of employees entitled to 
types I and II are catered for in a comparatively lower degree. ID. 
consideration and the need for giving . some special relief to such 
employees, the President has, in exercise of the powers conferred on 
him under SR-317-B-25, de'Cided that 5 per cent of the vacancies 
should be ~de available for allotment to Scheduled Cute/Scheduled 
Tribe employees entitled to ~ese types who specially apply for this 
benelt. The allotment of this accommodation shall be made accord-
ing to an applicant's tum in the separate waiting list to be maintained 
for this pu.rpose. Scheduled Caste/Scheduled Tribe employ", who 
are senior enough and are covered on the general walttng list in 
their tum, will be given allotments out of tbe general pool-
quota henn created will not be considered for out-of.,.tum allot-
ments in these types. 

2. This issues with the concurrence of the Ministry of Finance 
vide thei,r U.O. No. 7954-WE/69, dated the 28th October, lB. 

[M.W.H. No. 12035(5) I 169-Pol (II) dated the 6th Novembe~, 1989] 
Allotment of gene~a1 pool accommodcltion. on. ,. hoc baN to the 

Schedu1ecl Ccute./Scheclutecl Tribe em.plotfea eMitIId to ~ I 
And II And working in eligible offias rift. De~~NetD Delhi. 

The undersigned is directed to refer to the erstwhile Ministry of 
Health and Family Planning and Works, Housing and Urban 
Development, Department of Works, Housing and Urban Develop-

• ·Sucl:l employees as were given allotments out of the quota. 

40' 



"1 
ment's O. M. No. 12035(5)/69-Pol(II), dated the 6th November, 1969 
and subsequent orders issued on the subiect and to say that the 
needs ot the Scheduled Caste/Scheduled Tribe employees entitled to 
types I and n are still catered for in lower decree even with 5 per cent 
reservation made in these types tor such employees. It has, there-
fore, been decided that, till further orders., the reservation should be 
increased trom 5 per cent to 10 per cent in types I and II for allot-
ment to tM Scheduled Caste/Scheduled Tribe employees entitled to 
these types. 

2. It has also been decided that the vacancies becoming available 
in the 10 per cent quota for the Scheduled Caste/Schedu~ Tribe 
employees, referred to abov. should be allotted in the ratio of 2: 1 
to the Scheduled Caste and the Scheduled Tribe employees respec-
tively in these two types. 

3. This issues with the concurrence of the Ministry of Finance 
(W & E), vide their U. O. No .• 15--W & E/73, dated the 31st August, 
1973. 

[M.H.W. No. 12035 (3) 73-Pol (II) dated the 2 .. th September, 1973] 

B. P. WI GuJdelhtel 

ReseTvction in Allotment of AccQ""modation to Saheduled Cate. 
and ScheduZt4 Tribe. Employee,. 

The undeJ'signed is directed to state that the Committee on the 
Welfare of Scheduled Cutes and ScheduledTrtbei in its IMh report 
on the facilities/conceuions provided to Scheduled Caatel/Scheduled 
Tribes by the Life Insurance Corporation has recommended .. 
followa: 

"The Committee would like that the Life Inaurance Corporation 
of India should provide for lome percentage of reaervation 
in allotment of accommodation to its Scheduled Cute and 
Scheduled Tribe' employees, particularly in the lower 
categories, as .s being done by the Government of India." 

This que.tion is of relevance to other Public Enterpriae. also. In 
this conneetion, reference of the Ministry of Induttrtal DevelopmeDt 
etc., il iftvited to MInistry of Worb ana HOUJIn, O.M. No. 12035(5)/ 
69-Pol(I1) dated 24th September, 1973 (tee above). 

It is understood that ad hqc reservation in the g eneral pool 
accommodation for Scheduled ~Schecluled Trlbe emp10Jee1 
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.entitled to type I and II quarters has been made in Delhi and New 
Delhi. Reservation was 5 per cent since November, 1969 and this has 
been raised to 10 per cent w.e.f. 24-9-1973. The question whether 
simila,r reservation should be made for accommodation in type III 
and above is now being considered by the Ministry of Works and 
Housing. Accordingly, in the view of this it would be approp.riate 
for the Boards of Directors of Public Enterprises to take note of these 
steps which Government have taken and _to consider whether it 
would not be desireable to adopt similar measures for reserving a 
percentage of accommodation for the Scheduled Castes and Scheduled 
Tribes employees in their townships. The undersigned is therefore 
directed' to request the Ministry of Industrial Development etc. to 
advise those Public Enterprises under their administrative jurisdic-
tion who maintain their own townships to have this matter consider· 
ed by their Boards of Directors. Such enterprises may also kindly 
be requested to intimate the Ministry and the Bureau of Public Enter-
prises the decision taken by their Boards. 

A copy of the communication issued to be Public Sector Enter-
-prises in this regard may kindly be endorsed to the Bureau of Public 
Enterprises fo.r information. 

[BPN No. 6(7) 173-BPE(IC)daied the 10th April, 1974] 
COpy . 

No. 12035(20) f74-Pol. II 

GOVERNMENT OF INDIA 

BHAnATSARKAR 

MINISTRY OF WORKS & HOUSING 
NIRMAN AUR AWAS MANTRALAYA 

Directorate of Estates 

Sampacia Nideshclat/4 

New Delhi, the 18th September, 1975127th Bhcdf"G. 1897 

OFFICE MEMORANDUM 
,SUBJBCT:-ALlotment of general pool accommodation on ad hoc baBu 

to Scheduled Cute/Sched.uled. Tribe .em-plot/aes en.titled to 
Types I 'to IV and working in eligible offices in Del1ti and 
New Delhi. 

The undersigned is directed. to refer to this Ministry's O.M. No_ 



a 
12035(3)/'13-Pol II, dated. tbe 24th September, 1973 and to say that 
the question of reserving certain percentage of vacancies in Types 
III and IV for allotment of Scheduled Cute and Scheduled TrIbe 
employees entitled to those types baa been de~ded that, t11l furthA' 
orders, 5 per cent clear vacancies in Types m " IV should be 1"t"Ierv- . 
ed for allotment to Scheduled elite and Scbeduled Tribe employees 
entitled to these types. The present reservation of 10 per cent tl 
Types I " II will continue. 

2. It has also been decided that the clear vacancies bet.omlng 
available in the reserved quota referred to above, !Should be allotted 
in the ratio of 2:1 between Scheduled Cute and Scheduled Tribe 
employeeos respectively. In case, however, there is no Scheduled 
Tribe employee, the quota reserved for them may be allottttd to 

Scheduled Caste employees. For this purpose separate waiting lilts 
should be prepared for Scheduled Caste and Scheduled Tribe 
employees. 

3. The Ministry of Home Mairs, etc. are requested to forward 
applications, in the enclosed form, of eligible oftlces under their con-
trol including their Attached and subordinate oftlc:es latest by 19·11-
1975 to the Waiting List Section, Directorate of Estates, New Delhi. 

4. This issue with the CODCurrence of the Ministry of Finance 
(W&E)vide their U. O. No. 8642-W&EI75, dated 15-9-1985. 

Bd/-
(H. R. GOEL) 

Deputy Director of Erta.te. 
To 

All MinistriesfDepa,rtments of the Govt. of India. 

2901 LS-4. 



To 

ANNEXURE VIII 

COPY 

No.6(29)/83-SAIL 

GOW,RNMENT OF INDJ.A 

MINl'STRY OF STEEL & MINES 

DEPARTMENT OF STEEL 

New Delhi:.110001 

The Chairman, 
SAIL, 
New Delhi. 

28th April, 1983 

(Atten. Shri B. N. Jha, Dy. Director (IR) 

Subject: -Gen~ pool re.identiaZ accomm.odati0n-4Uotment there­
of to se &- ST employees working in Central/State Gov­
ernments/Public Sector .Enterprises. 

Sir, 

I am directed to refer to your letter No. PER/IR/7980(32) dated 
March 8, 1983 on the above subject and to draw.your attention to 
BPE's O.M. No. 6f29IBPEI82.SCIST Cell dated 21st March, If'R3, a 
copy of which has been endorsed to all Public Undertakings. It is 
requested that the matter may be placed before the SAIL Bollrd as 
per BPE instructions No. 6(1)/78-BPE(GM·I) dated 20th Decembe.r 
'78 and deciSion on reservation taken. 

Yours faithfully • 

• Sd/-
(A. N. mALE) 

Under Secretary to the Goot of India. 

44 
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COPY 

No. 6(1),,8-BPE (GN-I) 
GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

Btl'IlM'D' OF Pu:8I.Ic J!:!nwuolusr.s 
Mayur Bhawan, Connaught Circus, 

New Delhi, dated the 20th Dec. '18. 

Subject:-Reservation in Allotment of Accommodation to Scheduled 
Caste and Scheduled Tribe Employees. 

The undErsigned is directed to refer to BPE's O.M. No. F.6(7) /7:i-
BPE(IC) dated the 10th April, 1974 on the Subject mentioned above 
in which it was stated that reservatTon in the general pool accommo-
dation for Scheduled Caste/Scheduled Tribe employees entitled to 
Type I & II quarters was raised from 5 per cent to 10 per cent w.e.f. 
24-9-1973 and the question whether similar reservation shoull1 also 
be made for accommodation in Type-III and above was being consi-
dered by the Ministry of Works and Housing. Accordingly, in view of 
this it would be appropriate for the Boards of Directors of Public 
Enterprises to take note of these steps which Government have taken 
and to consider whether it would not be desirable to adopt similar 
measures for reserving a percentage of accommodation for the Sche-
duleet Castes and Scheduled Tribe officers in their townships: 

The Bureau of Public Enterprises, for some time past, have been 
receiving queries from many Public sector Undertakings whether 
the question for reservation in the allotment of accommodation in 
Type-III and above has since been taken by the Ministry of Works and 
Housing and whether similar provilion for reservation Is also appli-
cable to the undertakings maintaining their townships. With refer-
ence to these queries, it i:s now clarified that it has since been decided 
by the llinistry of Works and HOUSing that, t1l1 further orders. 5 per 
cent clear vacancies in Types III & IV should be reserved for allot-
ment to Scheduled Caste and Scheduled Tribe employees entitled to 
these types. The present reservation of 10 per cent in Types r & II 
will also continue vide MiniStry of Works and Housing O.K. No. 12035 
(30)(14-POl. II, dated the 18th September, 1975 (copy encl~ for 

ready reference). As envisaged in the BPE's O. K. dated the 10th 
Aprll, 1974, the Boards of Directors of Public Enterprises are also to 
consider whether it would not be deIlrable to adopt similar meuurel 
for reserving a percentage of accommodation in Types m & IV also 



for Scheduled Caste and' Scheduled Tribe employees in their town-
ships, keeping in view the spirit of the instructions contabie4 in the 
BPE's O.M. dated the 10th April, 1974. 

Ministry of Industrial Development etc. are requested to bring it 
to the notice of the Public sector Enterprises under their administra-
tive control. 

To 

Sd/-
. ( S. S. SAMADDAR) 

Under Secreta.ry to the Gout. of India.. 

All MinistrieaJDepartments of the Govt. of India. 
concerned with Publi\ Sector Enterprises. 

Copy to:-

1. Chief Executives of Public Enterprises. 
2. PS to AS Ie OOJHeads of Divisions in the BPE. 
3 Commissioner for Scheduled CastesJTribes. 

·Sd/· 
( S. S. SAMADDAR) 

Under Sec-reta.ry to the GOt)t. of India.. 



API'BNDIX 
(ViM para 4 or the Inll'Oclucdon) 

.4~riI ~,., ... ,.. 6" a-r-t ..... .- liS.' ~ ill IitII'jfINd ..., ., 
,., ~ (~ £rj oWM) 

I. Total number or l'eCCllDllleac:Iatl_ 

a. Rec-.ommendatiOlll which have been acccptc-d by GovernmeIlt (Vide recom· 
mendatiODI at 81. NOI. 3. 4. 6, 8, 9, 13. 14. 16, 17, 18, 19. 110, liS. 114 
a~, 118) 

118 

3. Recommeadatiou which the Committee do not daire to punue ill view 01 
the Government'. rcpliCil (Vide rec:ommeudatiOlll at 81. NOI, J. II. III, 117) 

Number 

Perc:ea&ase or total . 

40 R emmmmdatiODI in rapec:l of wbich rcpliel 01 Gover~ent have Dot been 
~ by the Committee and whicli require reiteratiOD (Vide recom. 
meDdatiOJll at SJ, NOI. II, I~, III. 116) . , , 

Number 

PerceDtage of total 

~, llcc;ommaadatiolll in rapcc;t of whicb fiDal replia of GoverameDt bave 
DOt been received (Vide recommmcladcllll at 11, "N ... I. I. 7. 10) , 

NIDber 

4 

14'3% 

4 

14'3% 

4 

PerclDIIIp 01 total 14' ," 

4'1 
GMGIPl.mND-LS 11,,-2901 LS-6.2-81-81O, 
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